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LEGISLATIVE ASSEMBLY SECRETARIAT
NATIONAL CAPITAL TERRITORY OF DELHI

BULLETIN PART-II

(General information relating to legislative and other matters)
Friday, 03 June, 2022/13, Jyeshtha, 1944 (Shaka)

No. 79

DETENTION OF MEMBER

Hon’ble Members are hereby informed that following message has been
received from Assistant Director, HIU-1(2)(2), ED Hqrs, Directorate of Enforcement,
Pravartan Bhawan, APJ Abdul Kalam Road, New Delhi-03 :-

“This Directorate based on the FIR No. RC-AC1-2017-A-0005 dated
24.08.2017 registered by CBI, Delhi recorded a case of money laundering bearing
ECIR No. ECIR/HQ/14/2017 dated 30.08.2017 under Section-3 of Prevention of
Money Laundering Act, 2002 punishable under Section 4 of PMLA, 2002.

In this regard it is intimated that during the course of investigation
undertaken by this office under the provisions of PMLA, 2002, Shri Satyendar
Kumar Jain, MLA, Shakur Basti Constituency, Delhi has been arrested by
Enforcement Directorate, HIU-1, Delhi on 30.05.2022 at 6.10 PM after due
compliance of all legal provisions as prescribed under the law for his involvement in
the offence of money laundering.”

Raj Kumar
Secretary



